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IN THE HIGH COURT FOR THE STATE OF TELANGANA

, AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWENTY THIRD DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 23897 OF 2026
Between:

KBG Associates, Represented by its Managing pa(ner Shri CSS Krishna S/o CV
Jayaram, Aged about 47 yearc, Occ. Company Secretary, R/o First Floor, 1-9-

309/4, Above Kanchipuram Lavanya Silks, Red cross Blood Bank Road,

vidyanagar' Hyderabad-44 
...pETrroNER

AND

1. The Superintendent of Central Tax,, Secunderabad CGST Range,
Secunderabad CGST Division, 7th Floor, GST Commissionerate, BasheerBagh,
Hyderabad, Telangana.

2. The Principal Commissioner, Hyderabad GST Commissionerate, 7th Floor,

BasheerBagh, Hyderabad, Telangana.
3. Union of lndia, Represented by its Secretary, Department of Revenue, Ministry of

Finance, North Block, New Delhi- 1 10001 . 
...RE.'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased to

a) lssue an appropriate writ, order or direction, more particularly one in the nature

of Writ of Mandamus, declaring the Order for Cancellation in Form GST REG-19

bearing Reference No. 243608250369543 dated 1410812025 as arbitrary, without

jurisdiction, violative of the illegal, principles of natural justice, and contrary to the

provisions of the CGST Ac|,2017.

b) Declare that the impugned cancellation of GST Registration is ultra vires

Section 29 of the Central Goods and Services Tax Act, 2017 and is illegal, arbitrary,



u nconstitutional and void, being contrary to Articles 14, 19(1)(g), 21 and 265 of the

Constitution of lndia.

c) Consequently, set aside the aforesaid impugned orde.s and direct restoration

of the Petitioner's GST registration forthwith

Counsel for the Petitioner: SRI M AMARNATH

Counsel for Respondent Nos. 'l & 2: SRI DOMINIC FERNANDES
SENIOR STANDING COUNSEL FOR CBIC

Counsel for Respondent No.3: SRI R. V. PAVAN MAITREYA,
SC FOR CENTRAL GOVERNMENT

The Court made the following: ORDER
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IN THIi HIGH COURT FOR THE STATE OF TELANGANA

AT IIYDIIRABAT)

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.23897 of 2026

Dated:23.07.2026

Between:

KBG Associated.

Repr.. b"," its Managing Panner. Shri CSS Krishna.

Vidt'anagar. I lvderabad.

...Petitioner
And

T'he Superintendent of Central Tax,

Secunderabad CGST Range. Secunderabad CGST Division,
Basheerbagh, I Iyderabad and 2 others.

. . . Respondents

ORDER:

Mr- M. Arnarnath. learned counscl tbr the petitioner

Mr. Dorninic Fernandes, learned Senior Standing Counsel lor

Central Board of lndirect Taxes and Customs (CBIC) appears for

respondent Nos.l and 2

Mr. R.V. Pavan Maitreya, learned Standing Counsel for Central

Covernrncnt. appears fbr respondent No.3



-
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2. The Goods and Services Tax (GST) Registration Certificate of

the peritioner bearing No.36AAHFK223 tN2Z7 u'as cancelled vide

Order fbr Cancellation of l{egistration passed in l;orrr GSI' RtrG-19

datorl14,0ti.20]5lbrnon-filingolreturnstbractlnsecutir,eperiodofsix

mo:rlhs. Now, it is titr.re-barred to prcf'er an appeal by the petitroner

against thc order of cancellation ol CS I Ilegistratiorl Ccrtiflcatc'

Therefore. the petitioner has filed the instant writ petition fbr revocation

of cancellation o1' GST Registration Certihcate'

3. Leamcd counscl fbr the petitioner subrnits tl'at non-filing of

returns u'as 1br the reason that the tax consultant' who was entrltsted

rvith the Gsl cornpliance uork. lailed to infbnn the peritioner about the

issuance of'shou cause noticc and recluirenletrt ol subnritting repll . As

such. the impugned ex-parte order has been passed b1 the departtnent

antl there uas no intentional dclar . l herelore' the petitioner pravs that

respondent No.l ma1 bc directed to entertain the petitioner,s application

lor revocation of cancellation of registration and take a decision

thereupon in accordancc * ith la"r '

4. Learncd Senior Standing Counsel appcaring fbr rcspondent Nos l

and 2 sublnits that the apparent reason lbr cancellation of GS't

Registration cerriticalc \\as on account o1'non-flling o{'rettrrns IbI the

consecutive period o1- six l.nonths.
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5. Having regard to the aforesaid lacts and circumstances and also

taking note ol the fact that the GST registration certificate of the

petitioner was cancelled on account ol' non-f rling of retums for the

consecutive period of six months. i.ve are inolined to allow liberty to the

petitioner to approach the colnpetent authority within a period of two

weeks fiorn today lor subrnission of application for revocation of

cancellation of GST registration online and il it is not being accepted tbr

any technical reasons then to submit it in physical tbrm. The competent

authority would cntcrlain it and take a decision thereon in accordance

with law within a period ol'three wccks thcrealier

6. 'fhe instant writ petition is accordingly disposed oL There shall

be no order as to costs

Miscellaneous applications. if anv pending, shall stand closed.

SD/. A. SREENIVAS REDDY
ASSISTANT REGISTRAR
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To,
1 The Superintendent of Central Tax,, Secunderabad CGST Range,

Secunderabad CGST Division, TthFloor, GST Commissionerate, BasheerBagh,
Hyderabad, Telangana.
The Principal Commissioner,, Hyderabad GST Commissionerate, 7th Floor,

BasheerBagh, Hyderabad, Telangana.
The Secretiry, Department of Revenue, Ministry of Finance, Union of lndia,

Represented by its North Block, New Delhi- 110001.

One CC to Sri M Amarnath Advocate [OPUC]
One CC to Sri Dominic Fernandes (Senior Standing Counsel for CBIC) Advocate

loPUcI
bne CC to Sri R.V. Pavan Maitreya, SC for Central Government (OPUC)

Two CD Copies

2

3

4
5

6.
7.

MBC

+v



HIGH COURT

DATED: 2310712026
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ORDER

WP.No.23897 ot 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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